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BEFORE THE NATIONAL GREEN TRIBUNAL 

EASTERN ZONAL BENCH. KOLKATA, WEST BENGAL 

Pritam Kumar 

Original Application No. 22/23/ EZ 

State of Jharkhand & Ors 

VS 

.Applicant. 

AFFIDAVIT ON BEHALF OF THE Pradip Mahto Stone Crusher 

(Respondent no.8) . 

ASIS KR SEN 
NOTARY 

.Respondents 

I, Pradip Mahato , son of Phuleshwar Mahto, aged about 47 years, by 

occupation business, near shiv mandir, Chikor, Jharkhand-829105 do 

hereby solemnly affirm and state as under: 

of india. 

1. That I am the proprietor of Pradip Mahato Stone Crusher that is 

respondent no.8 in this instant matter, I am well acquainted with the 
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3. 

facts and circumstances of the case and I have been duly authorized to 

affirm this affidavit, I have gone through a copy of the inspection report of 

Jharkhand pollution Control Board dated 30/08/23 by the Regional 

Officer JSPCB and Scientist MOEF (hereinafter referred to as the said 

2. Save what are specifically admitted hereinafter I deny each and every 

allegation, statements, made in the said report and put the deponent to 

report). 

4. 

strict proof thereof. 

I say that I am not operating the Stone Crusher for more than two years 

as stated by the committee in the said report. I am a law abiding citizen 

and there have all the requisite licensed required to operate a stone 

crusher till 2022. Copy of the CTO dated 1/01/22 is annexed herewith 

and mnarked as annexure A. 

I say that I have closed the stone crusher during 2020 and do not 

intend to operate the stone crusher, no pollution was created by the 

respondent unit during the time when the stone crusher unit was in 

operatign, is pertinent to menti0n here that most of the machines and 

eónipment are stelen from the crusher unit and the unit is in a dilapidated 
ASIS KR SEN 
NOTARY 

Nie-13002i18/ 

Govt 
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(2) 

(3) 

(4) 

(S) 

(6) 

(7) 

(8) 

(9) 

(10) 

1 

1 

SN 

t e cCiipieT Slall mantain te cnussou au:duv wihin the standard and he quant1ty, as follows: 

SN 

SN 

2 

Parameter 

That, the occupier shall kccp process ellluent in close-circuil and the quality of eflucnt irom other 
sOurces in confornity with the standard (s) and the discharge quantity as belowW: 

3 

Particulate Matter 

That, the occupier shall dispose of solid wastes as ollows: 

Parameier 

Tolal Suspeiieu Soiis 

Waste Typc 

Hazardous Carbonaceous Wastes 

Hazardous Non-Carbonaceous 
Wastes 

--

Non-Carbonaceous Non 
Hazardous solid wastes/ Mine 
Over Burden 

Standard 

150 mg/Nm3 

Standard 

NA 

Mode of Disposal 

In co-prOcessing in high 
temperature furmaces or kilns 

In TSDF 

As a substitute of Soil or Mineral 

That, the occupier shall keep D G Set(s) within acousic enclosure and shall keep the height(s) of 
Cxhaust pipc(s) as per Central Pollulion Controi Board norm. 

Ihatthe 0cCuDier siall install nd halntan (CIlGlound Waler Board/ Stale (iround W aler 
Directorate upproved system o ran water narvestinp-Cum-ground water recharge and submit the 
photographie view of the siruciures within a nonth. 

That, the occupier shall grow and maintain grecnery ol the projcct in the periphery and other availablc 
spaces and shall continue cnhancing ils plant density and biodiversity. 

That, the occupier shall subuit environiuenal Sdiciicnt willh supporing stoichiomelric culculations 
:analysCS repots Cvery yer laesT DY 00 SicnbeT 0T he nex ancial vear 

That the occupier shall submit report(s) duly monitorcd and issucd by an NABL accredited / ISO 
9001:2008 and OHSAS 18001:2007 certilied laboralory in compliance sub-para (2), (3), (4) and(S) of 
paragraph 3 of this CTO yearly at required periodicity 

That. this TO is valid subjectvd lo the vlidaty 1 mniny casc/Mininy 

I ease/N1unup Pian, this conse:L sall b TrWCU S ICvokcd automaucaly 
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(12) 

(13) 

4. 

5. 

6. 

7 

Thit, ius COs sed lruom ue cuvMonmeual aurke only and does not absolve the occuper rom 
oher stalutory obligations preseribcd undet aly olher law or any other instrument in lorce. he so o conmplele responsibility to comply wiih thoke cnditions laid down in all other laws for the time 
being in force, rests with the industry/ uniU occupier. 

Thal, thisCTO shall not in any way, adversely aliel or jeoparçize the iegal proceedng , it any, 
instituted in the past or thal could be. unstituled aunst you by the State Board lor violahon ol he 
provisiOns of e Act or the Rules made there uidei. 

QcCuplet Shall coiply wih all appicable orovisions of the Water (Prevention & Control ot 
Pollution) Act, 1974; he Water (Prevention & Control of Pollution) Cess Act, I977:; the Ar 
(Prevention & Control of Pollution) Act. 1981: and the Environment (Protection) Act, 1986 and Rules 
made there unde. 

I bal, thus ¬" TO shall uot absulve he occupier lrun iaking compliance of otber statutory preseribed 
under any law or direction of courts or any cher iustrument for the time being in lorce. 

That, this CTO is being issued on the basis of information/ documents/ certificate submitted by the 
unit. This CTO will be revoked if any of the inlor swation/documents/certificates/undertaking given 
by the vccupier is fuund faise/fictitious/furged in fuiure. 

The (rder stali be valid subjeet to eomplianee of all vther legai requirements applicabie to the unit. 

The State Board reserve the right to revoke, withdraw or make any reasonable variation / change / 
alteration in conditions of this consent. 

This is issued with the approvai ef ime Coupeieui auiiGriúy 

Memo No. : JSPCB/HO/RNC/CTO-1164 1922/2022/1 

RAM PRAVESH 
KUMAR 

[Ram Pravesh Kumar 
Section Head, Hazaribag h 

RAM PRAVESH 
KUMAR 

2540-RKe8snGtoáb 

Dated: 2022-01-01 

M/S Pradeep Kumar Mahto, A1- Sudi, Bhadainagar, Rangarh/ Chief Inspector of Copy to: 
Fchorics.Ranchi/ Dircclut ofLidusty (iueiLmeni ot ilirh iand, Ranchi Director of Mincs, Govemnen! 
of harkhand, kanch eputy Conunissioncr, (Guidi uOGiriditl DMO,Giridih/ RO, JSPCB, Hazarioag. 

(Ram Pravesh Kumar 
Section Head, Hazaribagl1 

for inforination & nccessary action. 
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